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Notes of The 
Registry 

Order of The Tribunal 

  None appears for the applicant.  Mr. M. R. 
Mohanty, Ld.  Counsel for the respondents is 

present and heard.  He submitted that vide 

counter in Para-3 it has been clearly 

mentioned that for promotion to the cadre of 

LSG has already been given to the 
applicant.  However, he further submitted 

that it could not be given to the applicant 

because of pendecy of the disciplinary 

proceeding against the applicant.  He further 

submitted that O.A. has become infructous 
since the applicant has already been allowed 

the benefit as prayed for.  

 

In view of the above submissions, the OA is 

disposed of as infructous.  However, if the 
applicant is any other unresolved  grievance, 

he will be at liberty to take appropriate step 

as per provisions of law.  Copy of this order 

be sent to the applicant by post.  Copy be 

given also to the respondents's counsel.  
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            MEMBER (J)             
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           MEMBER (A)            
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